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Order dated 20.02.2017
CP No.101/ND/2015 R.R. Infra Private Limited

Counsels are represented by both the parties. The matter is fixed today

for presence of the petitioner as well as respondents in order 1o confirm wid
attest the memo of withdrawal filed by the petitioner. However., taday neitlier
parties appeared. Therefore, conf irmation for  withdrawal of present Companmy
Petition could not be made. The counse| for both the parties informs suclk (ha
onc petitioner due to her ill health is not M 4 position to dppear before (his
Court, However, no supporting application or alfidyyit is filed before ue,
last occasion also such Plea was taken. hence cannot he appreciated on cvery
occasion when the matter is likely to be scitled and the tribunal is havine
pusitive view for recording settlement, However. i may be seen that this
tribunal on 22122016 made such observation that affidavic of purties
appearing (o be suspicious as some column of the affidavit is found Blank b
affirmed by the notary. Therefore, with a view 1o ensure fairness this I'ribunal
had insisted presence of {he parties before this Court, For verification purpose,
wsiead of 1o refer the matter for discipii'nﬂr}-' proccedings against the noTry
concemn notwithstanding the  above since the counsel for parties is desirous 1
settling the matter and their counsel ENSUre presence ol parties  bofore this
Tribunal a last opportunity is granted for thejr personal appearance to confipy
the affidavil of withdrawal failin 2 which consequential order can be passed hy

this Tribunal. List the maiter on 17.03.2017
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SIL HP. CHATURVEDI (Judicial Metiber)

Dated 30,02 2017



